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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD .BENCH

AT HYDERABAD

Dt. of Orderx

316-7-96.

Between -

Kamal Kumar

«+s Applicant
And

1. The Union of India rep. by
Its Secretary, Ministry of Finance,

North Block, New Delhi.

2. The Principal Commissioner,
Customs & Centrgl Excise,
Basheerbagh, Hyderabad.

3. The Asst.Commissioner,
Customs & Central Excise,
Basheerbagh, Hyderabad.

4. The Superintendent,
Central Exclse, Division II;

Katedan Range, Posnett Bhavan,
Tilak Road, Hyderabad.

«+»+ .Respondents

Counsel for the Applicant '= SﬁﬁﬁN.Shakti

Counsel for the Respondents 3 Shri V.Rajeshwar R%o, Addl.CGse

—— - -

CORAM:

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER

(A)




(Orders per Hon'ble Shri H,Rajendra Prasad,
Member (A) ).

Heard smt.N,.Shakti, counsel for the applicant,an

Shri Vv,Rajeshwar Rao, counsel for the Respondents.
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3. Thus the Original Application is disposed of at

admission stage 2;33%51 No order as to costs.

(H.RAJEN PRASA
Member (A)

Dated: 16th July, 1996, ﬁ
Dictated in Open Court.
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C.A.805/96
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1. The secretary, Ministry of Finance,
North Block, Union of India, New “elhi.

2. The Principal Commissioner,
Customa & Central Excise,
Basheerbagh, Hyderabad.

3. The asst.Commissioner,
Customa and Central Excise, Basheerbagh,
Hyderabad.

4. The superintendent, |

Central Excise, Division II

Katedan Range, Posnett Bhavan,

Tilak Road, Hyderabad.
5, One copy to Smt.N.Shakti, Advocate, CAT.Eyd.
6, One copy to Mr.V.Rajeshwar Rao, Addl.CGSC.CAT.Hyd.
7. One copy to Library, CAT.Hyd.
8. One copy to Member{a) CAT.Hyd.

9, One spare CopYe. S
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